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However, various Plan Schemes have (c) Till 1990-91, the total number 
been f m * M  by this Ministry to of groups formed and number of 
give hmcd assistance to the State women beneficiaries are as under:- 
~ovcrnmcn t Corporations/ Co-opera- 
five Societies / Public Sedor Under- 
taking~, etc., for developma of food 
processing industries in different 
States. No proposal has been receiv- 
ed from the Government of Andhra 
Pradesh to set up a mango fruit based 
Industry at Vijayawada in Krishaa 

3695. SHRI BALRAJ PASSI: Will 
the PRIME MINISTER be pleased 
to state: 
ai 
(a) since when the 'Development of 

Women and Children in Rural Areas' 
scheme which is a sub-plan of IRDP 
is in force in Uttar Pradesh; 

(b) the amount spent under the De- 
velopment of Women and Children in 
Rural Areas (DWCRA) Scheme in 
the State during the last three years, 
year-wise; and 

(c) the details of the targets achie- 
ved in veous fields under the 
scheme? 

THE MINISTER OF STATE IN 
TI& MINISTRY OF RURAL DE- 
VELOPMENT (SHRI UTTAMBHAI 
H. PATEL): (a) Development of 
Women and Children in Rural Areas 
(DWCRA) is being implemented since 
1983-84 in State of Uttar Pradesh. 

(b) The amount spent under 
DWCRA during the last three years 
is as under :- 

(Rs. in lakhs) 

Year Amount 
spent 

1988-89 . . 106.85 

-- 

Year No.of' No.of  
groups benefr- 

formed ciaries 

3696. SHRl NARAYAN 
SINGH : 

SHRl RAM TAHAL 
CHOUDHURY : 

Will the PRIME MINISTER be 
pleased to state : 

(a) whether the districts of Bhojpur, 
Jhanjharpus, Madhubmi, Ranchi, 
Hazaribagh and Singhbhum are 'no 
industry' districts in Bihar; 

(b) whether the Government pro- 
pose to set up local raw material bas- 
ed industries there; 

(c) if SO, the amount allocated for 
this purpose; and 

(d) whether the Government of 
Bihar has sent any proposals of in- 
dustrial projects to the Union Go- 
vernment for approval? 

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(PROF. P. J. KURIEN): (a) Only 
Bhojpur out of the districts mention- 
ed is a 'no industry district'. 

(b) to (d) Industrialisation of a 
State is primarily the responsibility of 
State Government concerned. The 
Central Government supplement the 
elTom of the State Government by 
giving concessions /incentives for en- 
tmpreaeurs setting up industries in 
industrially backward districts. 



V&r the e~bvhi ie  Scheme of cen- 
ttal As~istpw for & ~ l o p m m t  of 
i o f r a ~ d  facilities in identified 
growth centres in 'No Industry Dis- 
tricts', a Growth Centre at Arrah in 
Dimid Bhojpur has been sanctioned 
and an amount of Rs. 50 lakhs has 
been released by the Central Govern- 
ment. Further Central assistapce 
would be released based on the pm- 
gress of i m p l ~ n t a t i o n .  

Under the new growth centre 
scheme to be implemented during the 
VIII Five Year Plan, Hagribagh has 
been selected as one of the growth 
centres in Bihar. 

ked ives  c Shoe Iadnstry 

M 7 .  SHRJ KALKA DASS: Will 
the PRIME MINISTER be pleased 
to state: 

(a) whether the Gwernrnent pro- 
pose to take effective s t ep  to pro- 
.* relief to the workers engaged in 
sbDe idustry; if so, the details there- 
d; 

(b) whether the Government treats 
b h t r y  as small scale industry; 

if so, fhe capital invested in this in- 
dustry for this purpose; 

(c) tbe h i t  of investment taken 
mto account by the G o r c ~ t  for 
classification of this industry as cott- 
age industry, small scale industry and 
large a l e  industry; 

(d) the categoq&se details of 
incentives being given by the Govern- 
ment to the entrepreneurs of cottage 
and mdl scaie units of this industry; 
aad 

(e) whether t& Government - I? pose to allot iadustaial plots to s oe- 
makers; if so, the details thereof? 

THE MwISfER OF STATE Bl 
TNE MENSTBY OF DlDUSTRY 
-OF, P. I, KIURfW): (a) Nor- 
-11 & I&& to workers en- * Za d h t ~  kiwtkics are dso 
W1cehb ,90 workas w ~ ~ k i R g  le &ee 
mdustry, ' 

(b) Shoe industry is being treated 
as m e  of the 6maU scale industry as 
per Reservation policy. 

Capital invested in ihis octstor ir 
not centrally maintained. 

(c) (i) There is no fixed limit of 
investment for CotSage Sector. How- 
ever, under the KVIC Act 'V* 
Wustry' means that any industry lo- 
cated a rural area which pradwes any goods or renders any semce with 
or without the use of power and in 
which the fixed capital investment per 
head of an artisan or a worker does 
not exceed fifteen thousand rup- or 
such othera sum as may, by notifica- 
tion in the Official Gazette, be speci- 
fied from time to time by the Central 
Government. 

(ii) The investment limit of small 
scale industry has recently been en- 
hanced from Rs. 35 lakhs to Rs. 60 
lakhs and in case the unit undertakes 
to export at least 30 per cent of the 
annual production by the end of 3rd 
year from the date of its commenting 
production the investment limit irr 
plant and machinery shall be Rs. 75 
lacs. 

(iii) Threre is no specific limit for 
large scale industry towards machi- 
nery and equipment. Industrial 
undertaking falling above tbe SSI 
limits can be treated as medium and 
large scale industry. 

(d) (i) For the promotion aq3 de- 
velopment of village & cottage indu- 
stry. the fiollowing incentives have 
been provided : - 

(i) Provision of funds at low rate 
of interest: 

(ii) Subsidy towards interest: . - 
(iii). Preferential treatment for s u p  

ply of raw materials; 

(iv) Exemption from excise; 

(v) Assistance in marketing; 

4 ~ i )  Development of a p p r + b &  
t ~ ~ o l o g y ;  




